IN THE INCOME TAX APPELLATE TRIBUNAL, JAIPUR BENCHES,"” B” JAIPUR

N A METE, e e v &Y fag Rig Ired, oikgl 9o & He
BEFORE: SHRI SANDEEP GOSAIN, JM & SHRI VIKRAM SINGH YADAV, AM

MR 3T . /ITA No. 1210/IP/2019
fqeRoT 99 / Assessment Year: 2015-16

Smt. Mamta Devi Chopra 999 | The ITO,

A-523, Govind Marg, Malviya Nagar, Vs. | Ward-6(1),

Jaipur. Jaipur.

I ot 9. /ShemseiR 4./ PAN/GIR No. AAJPC1848F

et / Appellant gereii / Respondent

TR @Y 3R ¥/ Assessee by : Smt. Mamta Devi Chopra (Self)
RIS ®1 3R ¥/ Revenue by: Smt. Monisha Choudhary (Addl.CIT)

gaTs &I aRIE/ Date of Hearing : 09/02/2021
ITEIYOT &1 dRI / Date of Pronouncement: 10/02/2021

ezt / ORDER

PER: SANDEEP GOSAIN, J.M.

The present appeal has been filed by the assessee against the
order of CIT(A)-2, Jaipur dated 23.08.2019 for the assessment year

2015-16.

2. Hearing of the appeal was concluded through video conference in

view of the prevailing situation of Covid-19 pandemic.

3. At the time of hearing, the assessee furnished an application for
withdrawal of this appeal. The contention made in the said application

reads as under:-
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"Against the assessment order passed u/s 143(3) of the I.T. Act, 1961
for AY 2015-16 in the case of above assessee and CIT(A) System appeal
No.: CIT(A), Jaipur-2/10681/17-18 date of CIT(A) Order: 23.08.2019,
certificate No. 715785150111120 u/s 5(1) of The Direct Tax Vivad Se
Vishwas Act, 2020 (3 of 2020) has been received from the office of
designated Authority PCIT, Jaipur-2. (copy enclosed/uploaded),
therefore the assessee applies for withdrawal of appeal filed in Form No.
36 on 22.10.2018.

Kindly Acknowledge.

(Mamta Devi Chopra)”

4, The Id. DR has raised no objection if the appeal of the assessee is

allowed to be withdrawn.

5. Therefore, in view of the fact that the assessee has already
approached the department to settle the matter under “Vivad Se
Vishwas Scheme”, we permit the assessee to withdraw this appeal.

Accordingly, the appeal of the assessee is dismissed as withdrawn.

6. In the result, this appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the open court on 10/02/2021.
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